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DATE OF DECISION _ 20.4.1990 .

~Hafiz Ahmedmiyan Kazi Petitioner
Mre J.J. Yajnik = Advocsate for the Petitioner(s)
Versus
Union of India & Ors. ) Respondent

. Advocate for the Responaein(s)
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- The Hon’ble Mr. 1. Dharmadan . - ee Judicial Member -
The Hon’ble Mr., .11. Singh % “e ee Administrative Member

1. Whether Reporters of local papers may be allowed to see the Judgement? 7@
2. To be referred to the Reporter or not? AD
3.  Whether their Lordships wish to see the fair copy of the Judgement? "o

4. Whether it needs to be circulated to other Benches of the Tribunal? 0
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O.A. No., 82 of 1990

Hafiz Ahmedmiyan Kazi,

Gir-Gadhda Post Cffice,

At Gir-Gadhda,

Dist. Junagadh. «e Applicant
(Advocate~-J.J. Yajnik)

Versus

1
l. Union of Indie, |
Through |
The Secretary,
Ministry of Telecomrunication,
Parliament Street,
New Delhi.

2+ Supdt. of Post Offices,
Junagadh Division,
Mahatma Gandhi Marg,
Junagadh.

3. Inspector of Post Cffices,

Una,

Dist. Junagadh. <+ Respondents
(rdvocate-Mr. J.D. Ajmera)

CCRAIM : Hon'ble Mre. N. Dharmedan .. Judicial Member

Hon'ble Mr. M.}. Singh ee Administrative Member

Date : 20.4.1590

Per Hon'ble Mr. N. Dharmadan .. Judicial Member
The applicant is working as a Mail peon under
the third respondent. His grievance in this application
arose after his t¥ansfer from Gir Gadhda to Div.
According to the applicant, this place is very hear

to sea-shoré@ and if he is allowed to work there, it
would affect his health. Hence he has submitted
representations requesting that he may be transferred
to any other place in Junagadh District. Annexure

A-2 is his request for such transfer.

The prayer in the C.A. reads as follows:

"The Hon'ble Tribunal may be pleased to direct
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the respondents No. 2 and 3 herein to refer
the petitioner to the Medical Board, 2hmedabagd,
forthwith ané to finalise the leave reports
and representation of the petitioner for
transferring him to a place away from the
sea-shore and having no humid atmosphere,
forthwith, within 15 days of receipt of such

report from the Medical Board." :

This prayer cannot be granted on the facts

and circumstances of this case. The applicant has

not produced the transfer order passed by the
respondents in 1988. The respondents have a case
that the applicant is not joining at Div as per the
treansfer order. This issue is not before us for
consider@tion. Hence we ére not expressing any view
on the matter. Of course it is for the respondents

to enforee their orders.

But we may observe that i1f the applicant
: , : M Vi
submits a fresh representation before«c0ﬁpetent
" duthority placing his grievancesand requests for
- posting in a place in Junagadh District, the
authority may consider and dispose of the same in
accordance with the law. With this observation, we
dismiss the applicetion. There will be no order as

to costs.
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( M M Singh ) ( N Dharmadan‘):*
Administrative Member Judicial Member
*Mogera
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Applicant (s).

Haywile  Adv. for the
Petitioner (s).
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LJI Wieln p ;{ Tx» ﬁ[/ & ¥ 8T Respondent (s). |
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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BLNCH

Submitted ; C.A.T./JUDICIAL
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This application has been . submitted to the
2 1 > = t_\ e . L
Tribunal by Shri \ -\ Yaondk.
1 - g
under Section 19 of the Administrative Tribunal Act,

1985. It has becn scrutinised with reference to the
points mentisned in the check list in the light of

the provisions contained in the Administrative Tribunals
Act, 1985 and Central Administrative Tribunals
(Procedure) Rules, 1985.

The application has been found in order and

may be gisen to concerned for fixation of date.

i
# o . . : AL ’ . ) . .
The application is”not bes=n found in order for

the seme reasons indicated in the check list. The
applicant may be advised to rectify the same within

21 days/Draft letter is placed below for signature.
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BEFURE THE CENTRAL ADMINISTRATLVE TRIBUNAL

AT AHMEDAGAD.

o, 0 s

in
O.he82 of1990,

HeAKaBleo oo e oc o0 o0 oo oo .Pefitioner
V/s.

Union of Indlaes os oo oo oo oo so.d€Spondent

MOJTA RESPUCTFULLY SUBMIT THAT:=-

leess The petitioner is g patient of Asthms and
he made représentation to the asuthorities for
sympathetic consideration of his case and grant
of lesve as well ags for sending him to Medical

Board Ahmedsbad for making proper report.

2.+ The applicant states #ecordingly he was sent
to Civil Surgeon,mmBEx Una who orally told to the
petitioner that his case is referred to Mediesl

Board. Wence the applicant requested for being -

referred to Medical board for Medical Check-up.

Sees The petitioner states that he is ready and
willing for being posted any wherein Gujarat -
except on Cosgtal territeries , The Medicsl board
neport would piove the health condition of the -

petitioner. In this circumstances the petiticner
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shbmits that his case be réviewed and appropriate
orders for admigsion and interim relief be.passed.
The petitioner and his Advocate could not remain -
present on account of unavoidable circumstances .Hence
prays that: . \
(1) the order passed'oﬁré;;.iégb‘réﬁectiﬁé
the application be reviewed and the petitiongf
be admitted and interim a? relief as prayed for ‘ .

in 0.4, be granted.

(28). to grant such other and further relief,”

Place: Ahmedabad

Date: 5.4.1990

P S S

hdvocate for the petitioner
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ReAe/10/90

Coram : Hon'ble Mr. A.V.Haridasan ¢ Judicial Member

Hon'ple Mr. MeMeSingh Administrative Member

10/4/1990

We have gone through the review application.
we are convinced that the order Hawe been erroneously
made. Hence the review application is allowed and 740 A
restored the—oSwhA. to its original number. <#~ist for

hearing on admission.

M/ “'\_ L""A. /
(MeMeSingh) (A.V.Haridasan)

.’ Administrative Member Judicial Member

QeQebe




All communications should D.No. 45/9 2/5ec,IX
Lo be addressed to the Registrar,
Supreme Court, by designation,

| NOT by name. SUPREME CO URT

Telegraphic address :-

“SUPREMECO" | ’ , INDIA

Dated New Delhi, the.....A %0, . February,. 1392 19

R = P >
rom Acminisrutive Tribune
Assistent Registrar, : <hnedakad jb'(-‘i?;l’h
s ) L
Supreme Court of India. —— p‘zg_mf{,%ﬁ;}.,,_‘...,........,A,
Od“ RPPyey ..!; E‘M f’.?’h;:’.i‘.v-olcuwo.'

he Registrar,

Central Administrative Tribunal,
Ahmedagbad Bench,

(0.A, No.B2/90)

PETITION FOR SPECIAL LEAVE TO APPEAL(CIVIL) ND.1805 OF 1992

Bafiz Ahmedmivan Kazi «o Petitioner

Versus

Union of India & Ors. «+ Respondents

Sir,

’ I am directed to forward herewith for your information

and necessary action g certified capy of the Ret:t:n:'d of

Proceedings of this Court dated 24th January, 1992 in the

,\o'i“ﬂ\"”/ matter above.menticned,

Please acknowledge receipt,

Yours faithfully,

x>

ASSISTANT REGISTR AR
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?
4etition(s) for- Special Leave to Appeal (Civil/®p) fNo.(s) eseloe ./92 (CC 1 5542)
|

{ 3.
(From the judgment and order dated 2044.90 of the High»Gourxotx Coefi.T s
Ahmedabed Bench in JA No, 82/90Q
: .~ Hafiz Ahmedmiyan Kazi ; . T ORI )
, 2094
= Versus \ | 36 ;},32 L
o Union of India & Ors.
’ with I.4i.No.1 (4pplne. for c/delay in filing SLP Respondent (s)
/
Date: 24.41,92 This/these petition (s) was/were called on for hearing today.
- CORAM :
St Hon'ble Mr Justice R,M.Sahai
' : Hon'ble Mr Justice SeMohan i
“ Hon'ble Mr. Justice }
- |
3 For the petitioner (s) Mse Manjule Gupta, Pire TWN Cheri, Advs,
M — ey
’,“ oy L: b « COR \“
f X ‘b——m."‘. ey :‘J
For the respondent (s) " Tl ’}
1 ‘; oy P s *;'2;_

UPON hearing counsel the Court made the following

i ORDER
; : Uelay ccndoned,

We have heard learned counsel for the petitioner,
7 We do not find any merit in the petition, It is
j : - accordingly dismissed, bui as dijfected by the Tribunal
the rerresentation of the pet :iti‘pne.r which is stated
to be pending befors the approprkate authority shall be’
diSpOSad”Of }thin two months from the date Df‘COpy of
this order”d#& produced, The autbority shall cBnaider
whether the petitioner mbﬁeﬁ%&*ﬁ*ééggﬁzfz3ﬁ§i e be
posted st a place other than the M,. 4@38.4/.,.
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{SUNITA TALWAR) ; (VINGD KUMAR)

COURT MASTER .CGURT‘ MAST ER
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